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.DETENTIpﬁ_AND_RELEASE OE.ATMEMBER
The following wireless message dated 6 5 96‘-'
addressed to ‘the Hon'ble Speaker, Delhl Leglslative Assembly

from Addl. Deputy Commissioner of Pollce, New Delhi District,

- New Delhi was recelved on 8. 5 96 t- -

I have the ‘honour to 1nform you that

Shri Jag Parvesh: Chandra, Hon'ble Member of :
legislative assenbly, Delhi (ILeader of Opposition)
was detained under Section 65 of Delhl Police act,
1978 for disobeying the lawful directions of Police
from Teen Murti Marg, Chanakya Puri, New Delhi ;
at 1150 hours today isee On 06+05:96.

He was released at 1205 hours from the
same -place and the same day 106 06455:964"
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